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SPEAKER: Order please.,
m#tm When the Speaker
ip standing you must not get up, You
must observe certain decorum. What
ig wrong with him?

SHRI JYOQOTIRMOY BOSU: Noth-
ing wrong with me, what {s wrong is
with the Government, corrupt
Government. .

MR. SPEAKER: I came to know
two days back that it is in one form
or other, before a court. All that you
can do is to ask for factual informa-
tion.

SHR] JYOTIRMOY BOSU: That is
exactly what I am asking for, Sir,

MR. SPEAKER: Why don't you
have patience? You have no patience
to listen. My request to you iz to
limit the scope of your information
for a factual information and on that
you can ask a question.

SHRI SHYAMNANDAN MISHRA:
I also know that the matter ig before
a court. But the objections made by
the Chief Justice are not under judi-
cial review. The observations have
already been made and we are bound
io take notice of those observations.
That is precisely the point which 1
wanted to submit to you.

SHRI PILOO MODY (Godhra): I
want to say something on the obser-
vations made by you about the matter
being sub-judice.

SHRI SHYAMNANDAN MISHRA:
This is not sub-judice.

SHRI PILOO MODY: I want to
make a submission and it is this, We
are only discussing what bas appear-
in the newspapers, So if it is sub-
then suvely it is sub-judice for
ewspapers also.

1E

B

SPEAKER: Newspaper give
newts.

&

SHRI SHYAMNANDAN MISHRA:
Observations are not coming under
sub-judice. ‘

SHRI PILOO MODY: Therefore,
what I say is that what has appeared
in the newspapers ig a matter for dis-
cussion.” It does not come within the
mischief of sub-judice.

MR SPEAKER: I have not dis-
allowed reference to that news. What
1 said was because something is still
pending before the court. I respect of
what has appeared in the newspapers
you can confine yourself t{o that
factual information. This is what I
wanted to tell Members to confine
themselves to. They must conflne
themselves only up to that.

Now Shri Madhu Limaye.

RE. INACCURACY IN MINISTER'S
STATEMENT ON ALLEGED BAYO-
NET CHARGE BY R. P. F. PERSON-
NEL AT LAKHISARAI RAILWAY
STATION
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Qg T §
“Punctured or stab wounds:
These are popularly called stabs
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Ist =y fewd]

and are termed penetialung wounudli.
When passing through the ussuas
they enter the cavity of the body
fuch as the thorax or abdomen.
These wounds are produced by a
plercing or stabbing imstrument
such as pin, needle, knife scissors,
bayonet, spear, dagger, pickaxe,
arrow etc The point of the instru-
ment may be sharp or blunt”
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MR SPEAKER' This is a matter
sbout which you said the Minister

at Lakhisarai Rly Sin.

had not gmven the information
Well, you raised this question it was
referred to um I am told by the
Secretary-General just now that the
reply he sent was given to-day. But,
I was not told about it Only this
morning you said that it has not yet
been received I said I shall asx the
Minister to send it

MRS AT AG THA GHICAMA
W are

MR SPEAKER The Mimster has
sent his reply to-day

ot 7g fewd  fafaeeT 9odlY ama
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MR SPEAKER I understand that
the reply from the Minister came
only today And I must see that

W g fa@ ST wgAT wifgd
a1 f& aved gy g § IEw FOT
N gr ooy #T Q@ &

MR SPEAKER. There 1s no
question of any finding on 1t Some-
thing 1s under investigation

SHRI H N MUKHERJEE (Cal-
cutta-North  East) Sir, could I
1aise a point of order” I expect you
to rule that when a matter of thus
sort has with your permission, pre-
sumably, or wnadvertently—I do not
know that—already been mentioned
by the hon Member, then you order
mmmediately the Minister to give @
reply  Otherwise, we are 1n posses-
sion of a certain report which, cer-
tamnly, is very disturbing. Thervfore,
1 submit that you suggest to the
Miruster immediately to give an
answer substantially to the pointg of
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accusations that have been maude on
the basis of thq bhon. Member's
authentic evidence.

MR. SPEAKER: Mr. Mukherjee,
this was sent to the Minister.

SHRI H N, MUKHERJEE: S,
please forgive me. I am not interest-
ed in the history of it. I am inte-
rested in what happens in this House.
1 hear certain things. Everybody else
ig disturbed. I want an answer from
the Minister,

SHR; JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I am on a
point of order. You must jay down
the procedure correctly to the know-
ledge of everybody else in this House
because, I do not think, any uniform
standard has been followed. It
somebody comes with a privilege mo-
tion, sometimes it is suo motu ad-
mitted and listed on the List of
Business as you would have seen in
the case of Modern Bakeries the
other day when the privilege motion
wag raised by an hon. Member.
When the privilege motion comes
from us—I have given my nolic¢ in
regard to that—we should know what
happens to that.

MR. SPEAKER: This is not a
I have not allow-

SHR] JYOTIRMOY BOSU: It is
most regrettable that the privilege
motion of ours is scuttled Jike this.

MR. SPEAKER: There is no ques-
tion of scuttling it down.

SHRI H, M. PATEL (Dhandhuka):
to submit that Mr, Madhu
had made this point earlier
referred to the fact that
made a siatement in which
he asserted there was severe injury
but at the same time went on to say

1 wish
Limaye
ang he

|
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there was no bayonet charge. It i3
clear that a plercing injury can be
effected only if there are certain ins-
truments. So, the Minister should be
in a position to answer. It ig no use
saying the matter is being investigat-
ed. On what basis does he say that
there was no bayonet charge?

MR, SPEAKER: This morning Mr.
Madhu Limaye asked me that I
should enquire from the Minister why
his reply has not come.

o 7y foad : g T fawrar
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arscfear g
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weas AEeT . W19 §3 wmed |
Please sit down.
sty faed : F T mewaw
MR. SPEAKER: I am not pre-
pared for this. Will you please git
d.own‘! You do not know. Please
sit down. He told me that the Minis-
ter has not sent the reply. I am told
the Minister has already sent the

;'eply, but I have no knowledge about
t.

ot =g fomd : 3§ oY fear
& 1 o Y e 1 wE @ A T AT
ST ug F a=aiwr T wear o

MR. SPEAKER: Now, the replv
has gone to the Member. At least
I should have the opportunily to
see that also. He has given it when
he I sitting in the House. I have
knowledge. I must see that.



203 Re. Minister's Statement on APRIL 9, 1974 R, P, F"s. Buyonst Charge

SHRI SAMAR GUHA (Contai):
Sur, on a peint of order. The Mimis-
ter hes said the matter needs inves-
tigation. If the matter 1s under
investigation what right had the hon.
Minister to meake a categorical obser-
vation that there was no bayonet
charge? You have also observed that
as the matter 1g under investigation
you cannot allow him to raise this
point. So, your ruling is necessry.

MR, SPEAKER: I have not allow-
ed it for any privilege. He had told
be only this that he has not received
the reply. I said when you ask
sbout it I will ask the Minister to
send it. In the meanwhile, while
the House 1s sitting he has passed on
the reply. I have not seen the reply.
I must see the statement.

PROF. MADHU DANDAVATE
(Rajapur): A charge has been made
inside the House and the Minister is
present in the House. Why should
he not make a statement?

oft vy fordt © T 9 o Dfod
TIivwdw

wreaw wgvew ¢ F AT 9T |

He hag already given it to the
Member ang the Member is putting
questions, The statement which he
should have glven to me has been
given to the Member.
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I will see the statement. He has
already given the statement to the
Member.

I must see it. There 1s po ques-
tion of his statement unlesg I see
it. I will not givel my ruling without
seeing the statement,

SHRI PILOO MODY (Godhra):
Are yoy going to correct his state-
ment?

MR SPEAKER: I must gee it.
There 1s no question of correcting it
Don't talk Lke that. I cannot give
my ruling without seeing the state-
ment.

oft we, formd © AT aewT T W
ifod forr & AT @y wdlv § o

(Interruptians)

MR, SPEAKER: You go on shout-
ing 1t will not solve the matter.

ot wy P - s wgYew, Ao
Az e wel & )

MR. SPEAKER: There is no point
of order. Unless all the hon. Mem-
bers who are standing sit down. I
cannot listen $g apyone., All of them
must sit down before I allow anyone.
1 shall not aliow anybody, unless all
of them sit down. Nobody will
speak unless he is called,

oft wy Faad : o o srEar ¥
ard # ¥y careex wrw wrdc o

ot wiwe xqme fag (weorwr) @ dr
wwear w7 9 § YR AW w7 AT
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stk the statement whith vthe hon.
Minister hes given and then do
whatever ig possible.

PROF. MADHU DANDAVATE:
‘What is the problem? Do you think
that the statement is dangerous?

MR. SPEAKER: My problem is
that [ have not seen the statement.

'PROF., MADHU DANDAVATE:

Kindly take the House into confidence
and tell us what the problem is.

MR. SPEAKER: How can [ say
anything an a statement of which I
have no knowledge?

SHRI SAMAR GUHA: Since the
the statement is directed through
your office, is it not to be presumed
that you have seen that statement?

MR. SPEAKER: This ig the pesi-

tion that he has seen it, but I have
not seen it. It has come after 1
hive entered the House.

ot wev o fog - ¥ swenr
W ower § 1 & feler wo f fr aw
o g« sy frer wifegd (1 ww
e wrr v g A &3 R £ Ak
wwmrqvagwquum
¥t g, ¢ g ow o
an W 1 v T e g, el
W wogfd
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w ¥ Wk wew g A QT

o} wre warrw fleg © W9 T qR
glrﬂhu
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Wi 1 orerrden o ow W aw
LUl

R. B. . Bayonet
rge at Lakhisarai Rly. Stn.

MR, SPRAKER: WMr. Limaye had
told me thet he was going out and
he would not be comumg back, but
that should not make hum insist that
I should not see the statement.

2cb

ot 7y faad : w FgEET WX
A0 amgy Afga

ot AwT v fag A3 syAEwr
AW § 1 w1 A v w g g )
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w1 AheT & 1 oW qgd A aw gw
dfag |

SHRI JYOTIRMOY BOSU: I have
been trying to catch your eye seve-
but you have not called

MR, SPEAKER: May I invite the
atbention of hon. Members to the act
that this hon. Member, in spite of
my requests is threatening me and

tell him that I shall not be cowed
down by thig kind of behaviour.
This will be of no avail to him,

SHRI JYOTIRMOY BOSU: I em
requesting you to give me ene
minute.

MR. SPEAKER; Let him ploese sit-

down.

SHR] JYOTIRMOY BOSU:
sat dewn twiee.... - °

e e

I have
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SHRI JYOTIRMOY BOSU: 1
shall sit down. But please call me
again,

ot siwz gaew Yoy o A7 == FT
a5 20

A AERAA
g7 73 TifaT

D TER AT TAR

st e qr fag:  oEw AW

fFa w7 72§ o

Ay w2 - F o0 77 fFar w6
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sty A4T INA 48 @ 4T 9077
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MR. SPEAKER: He is on a
point of order,

-SHRI JYOTIRMOY BOSU: 1 am
on a point of order too.
MR. SPEAKER: No, no. I am

listening to Shri Madhu ILimaye.

#ft A% g Tag H gad a@A
MY F | TEA WA CATET ATH AT
g Afam

SHRI PILOO MODY: Being an
inferior member of the House, you
have not been recognised,

MR. SPEAKER: Kindly sit down.

Mr. Shankar Dayal Singh. Let me
proceed with the business before me.

SHRI JYOTIRMOY BOSU: Sir..

MR. SPEAKER: No glease.

at Lakhisarai Rly Stn.
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MR. SPEAKER: 1 am pursuing
other business in the House.

ft vy fama . srowT AW A 2,
AT & 7 g | = Z1 I A |-

SHRI JYOTIRMOY BOSU: On a
point of order.

SHRI INDRAJIT GUPTA  (Ali-
pore): How was it that it wag sent
to him without your having seen it?

MR. SPEAKER: I was in the
House; when that came, it was not
with me.

AN HON. MEMBER: It was re-
ceived by your office.

MR, SPEAKER: It was received
by the office and it was straightway
passed on to him.

SHRI MADHU LIMAYE: It was

sent to you on 3rd April
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MR. SPEAKER: You came to
me and said that you had not receiv-
ed it as yet. I had not received it
yet. It was /passed on during my
absence from my chamber. I am
sitting in the House, I have not
seen it. How do you expect me fo
give my finding on it without my
seeing it?

SHRy PILOO MODY: The point
Shri Madhu Limaye is making is that

your office received the reply on
April 3.
MR. SPEAKER: I will inquire

into it; 1 will have to inquire into
it.

SHRI PILOO MODY: That

makes a second inquiry.
MR. SPEAKER: Yes,

SHRI JYOTIRMOY BOSU: On a
point of order.

Y QIR K0T (R AT FEEAT W
goq B ) HY Sam GEW T 0 IS
oq7

MR. SPEAKER: I will come in
‘the same order in which they were
raised.

At fiwT gaww fag AT 9T
g & A g w AT T | F qrad
FEEq § A TRAT (5 7g AL AT
HqT AT T

‘SHRI JYOTIRMOY BOSU: In our
country, there are a number of
States which are under President’s
rule. That was why I wanted to
highlight the issue of State Govern-
ment employees numbering four
million. (Interruptions).

You call Shri Shankar Dayal Singh
1o order, I cannot continue.

MR. SPEAKER: Please sit down,
Mr. Shankar Dayal Singh. But this

CHAITRA 19, 1896 (SAKA)
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is no point of order. I do not allow
it. ‘

SHRI JYOTIRMOY BOSU: I am
just trying to understand your theory.
Four million State Government em-:
ployees have gone on a token strike
today on a very limited demand of
a minimum wage. ... (Interruptions).

it wigpe et fag WY STAEA0F
TIF TT GIT ZAT | WITA FL AT AT
=7 fzar | o7 sOfadw =g AR
A1 wy FMT THT A q9 1 A A
1 2% 5HF AN AGAE adwT T
Had W TR FTA T | AL TART
T TTE AEA & A7 § | ® mEq
F2AT 7 f& AT opegT W wiEv gA
Ffam ) F g gmew fraaT Fvar
WAt woAT £ P o mE T q
ffom T BARTY ©IEE WIE WET
g vz g ) gufeay §¥ e muT wr
A

Y

sl

SHRI PILOO MODY: He is ac-

cusing you of partiality to the Oppo-
sition.

MR. SPEAKER: I have not been
able to follow what is your point of

order. grg Fr g !

st MF} FWww lag @ AT HT

ordz wrE wsT SfA

SHRI JYOTIRMOY BOSU:
about me?

What

weaer wgtea « OF 21 & 1§75 e
fear 2 arsadY ot T ST 2 ITERY
Tz fam 2 A w1 aefez a8
fmr 2

13.00 hrs.

SHRI JYOTIRMOY BOSU: Let
me conclude. Let the Home Minis-
ter make a statement, i
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MR SPEAKER' 1 have nut per-
mutted anything I have not
permitted anything How can I al-
low 1t as Speaker?

SHRI JYOTIRMOY BOSU: There
are so many precedents

MR SPEAKER: I am not calling
you T am ocalling Shr1 Sharkar

Dayal Singh

ot fer ww fay & agw g
FYFT WIAT CHRT WT% WIET WTGH WA

W W |

wewR Wi ¢ AR ¥ ST gal
g

ot dox vrw fog & woE
W T s wgar g 1 Frawaet ¥
faew 361 ¥ wa@TC WX HT WE
& AY azeqt §) &5 sAw oy | AN
¥ frowradY & fraaY 350, 351 WX
352/ WATTEET MAFTFOH
frer gor & f§ o W7 qEQ qw
qrey A WX fow aw & ww w)
goifar 4% g foar zar ¥ ) ww
wrer faaat w7 gamAT 2 g § g
T EAT § 1 FAT A ¥ g
w v wv, fraat € oA o g
TAFT 0w HIOH GEET ®y  FEG
s 3 qaT T Fa7 I fAaar 77 soTeR
v ¥ aAsr At 357 7 & wieq
Far g F 361 & 50T 23 oUW
LR R E e et
Wi & sga wgw g+ 9@ oo
w3 § A T T A1 A AT 1AV
YT UYT FEAT 7" T FLGT 0H T2y
WY WY ATET [T I BT AP |
SHRI PILOO MODY |He is

threatening the Chair We ohject to
it. We gannot allow 1t

WR SPEAKER: The point it that
%o is so envious and so jedlous of

the rights of the Sveaker. I &m very
happy about it,

TR o arft o ot aw & 7
%q W WET ITAT WK AT &5 e
wiied | fywsy 37 T 9T ag Aar
A0, FIT FEAL T T AT IAFT SN
98T & Q1Y Hv ¥ AW Q0 (HC wnel
oty a8% Py 7 ey ¥

ot seC wwfeg 7@ AT
&1 ITFT AW JFT IR 7T ¥ AN
JTA KT FE | WTIH TN T AT IFAAT
vt § Seeh yaa faear )
SHRI INDRAJIT GUPTA. Sir,

what about your ruling on the point
raised by Mr, Madhu Lumaye?

MR SPEAKER.
the statement.

SHRI INDRAJIT GUPTA: It was
raised by the hon. Member. Let 1t
be read out.

MR SPEAKER: It has already
gone to the office There is no gues-
tion of reading it I shall see it.

I am going to see

PROF MADHU DANDAVATE'
Please permit Mr Madhu Limaye to
read out the ststemnet.

MR SPEAKER I must see the
statement first
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